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Hon'ble ohri J.F. Sharme, Member (J)
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the proxy counsel appears ang
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16.5,94 was re-designsted as Labours

direction issued by the Tribunsl in U
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2t Lhe zpplicent Raj HKumar by the order dated

r{Un-skillad}

fough ho uas working Yeighman{Un-skilled) and an

oy the order dzted 8.3.,95, the aforesaid oarder

15.0,594 was Quashed
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considering

88 having continued as Weighman{Un-s
also bs given conssquentizl bensrits

respondent

the applicant

<ilied) and
and the

have not complied with this direction,




e

o %

i
en

Certiried topy of the judgement hasg
by ths Registry on 23,3,95, ue find that tLne

anplicent has come too garly baefore this Banch,
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nrdep for compliance no time Llimit has be
resoribed for the ordar on which contempt is
allaged. formally three months period is tzken
gs reas&naéi@ period, ‘but the same has not yat
been conveyed ts the respondents by any
Papresentation by the petitioner, In visw of

this, we do not entertain this C.¥, and the

anplicant is free to make = representation ta

h
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the respondents that the arder be complisd with
mentioning that the reasonable period may be
t&ken as 5 months period, The application is

disposed of dccordingly,
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